
     
 

 

     

   

   
    

   
 
  

  

 

   
   

   

   

      
     

       
       

           

            

    

   
   
   

    
    
 
  

    



     
 

            

           

            

             

           

    

            

          

                 

          

      

         

           

          

          

        

            

   

           

          

            

             

              

         

           

          



NATIONAL COMPANYLAW TRTEUNAL, MUMBAI EENCH, MUMBAI
CP No. 797/252O)n017

to the condition the Petitioner Company will deposit a sum of t1,00,000 as

cost immediately payable to NCLT, Mumbai Bench (DD favoring Pay &

Accounts Officer, Ministry of Corporate Affairs, Mumbai) and will file the

pending financial statements and annual returns with the Respondent within

a period of 30 days from the date of receipt of this order, failing which this

order will stand vacated automatically.

6. The Petition is disposed of in the above terms.

V. NALLASENAPATHY
l,lember (Technica l)

BSV PRAKASH KUMAR
Member (Judicial)
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